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OA. N, 2/2007

Mohd. Ibrahim

S/o Haji Abdul Hamid
Ex-Sorting Assistant
Gali No.27, HeNo. 2049
Tughlakabad Extension
New Delhi~110019, cae Applicant
VS,

Union of India and others 2. Respondents

It has been brought to our notice that 04
No.2/2002 is recorded to have been disposed of on
21.5.200z. Perusal of the record reveals that the
application was in fact listed only on 2i.5,2003g
It could not have been disposed of on 21.5.2007
because one of us (Justice V.S.Aggarwal) was not
even the Chairman of the Central Administrative
Tribunal on that date. The sequence of the interim

orders also shows that it was listed on 21.5.2003,

Since it is a typographical error, we direct that

instead of 21.5.2002, it should be read as

21.5,2003,.
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(V. K. Majotra) )%ﬂ\\qg, (V. S, Agogarwal)
Vice Chairman (A) Chailrman
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